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BILL NO. 7 OF 2026.
THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2026
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Panchayati Raj
(Amendment) Act, 2026.



2.

Amendment of section 2.—In section 2 of the Himachal Pradesh Panchayati Raj Act,

1994 (hereinafter referred to as the “principal Act”), after clause (16), the following clause shall be

inserted:—

5.
be substitute

“(16-A) “Gram Sabha member” means a person who has attained the age of 18 years
on the date of Gram Sabha meeting and whose name is registered in the Parivar
Register or entered in the list of voter of such Gram Sabha relating to panchayat
elections;".

Amendment of section 5.—In section 5 of the principal Act, in sub-section (3),—

(@) for the words “one fourth of the total number of families represented by one or
more members of the Gram Sabha”, the words “one tenth of members of the
Gram Sabha” shall be substituted; and

(b) in proviso, for the words “at least one fifth of the total number of families
represented by one or more member of Gram Sabha”, the words and sign “one
twentieth or thirty Gram Sabha members, whichever is more” shall be substituted.

Amendment of section 91.—In section 91 of the principal Act, in sub section (9),—

(@) inclause (a), for the words, “one half”, the words “one third” shall be substituted:;
and

(b) in clause (b), for the words “two third”, the words “one half”’shall be substituted.

Substitution of section 122.—For section 122 of the principal Act, the following shall
d, namely:—

""122. Disqualifications.- (1) A person shall be disqualified for being chosen as an
office bearer of a panchayat,—

(@) if he is under trial in a competent court which has taken cognizance and has
framed the charges against him of the offences under the Narcotic Drugs and
Psychotropic Substances Act, 1985 (61 of 1985);

(b) if he is so disqualified by or under any law for the time being in force for the
purposes of the election to the State Legislature:

Provided that no person shall be disqualified on the ground that he is less than 25
years, if he has attained the age of 21 years;

(c) if he has been convicted of any offence involving moral turpitude, unless a period
of six years has elapsed since his conviction;

(d) if he has been found guilty of any corrupt practice under section 180 of this Act,
unless a period of six years has elapsed since the date on which the finding of the
authorised officer as to such practice has been given;

(e) if he or any of his family member (s) has encroached upon any land belonging to,
or taken on lease or requisitioned by or on behalf of the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years



(f)

9)

(h)

(i)

@)

(k)

0]

(m)

(n)

(0)

(p)

has elapsed since the date on which he or any of his family member, as the case
may be, is ejected therefrom or ceases to be the encroacher.

Explanation.—For the purpose of this clause the expression “family member”
shall mean grand-father, grand-mother, father, mother, spouse, son(s), unmarried
daughter (s);

if he has been convicted of an electoral offence under Chapter X-A of this Act or
under any law for the time being in force unless a period of six years has elapsed
since his conviction;

if he has been ordered to give security for good behavior under section 129 of the
Bhartiya Nagarik Suraksha Sanhita, 2023 (46 of 2023);

if he has been removed from public service or disqualified for appointment in
public service, except on medical grounds;

if he is in the employment or service under any Panchayat or of any other local
authority or Co-operative Society or the State Government or Central Government
or any Public Sector Undertaking under the control of the Central or the State
Government.

Explanation.—For the purposes of this clause the expression “service” or
“employment” shall include persons appointed, engaged or employed on whole
time, part time, daily or contract basis but shall not include any person who is
engaged on casual or seasonal works;

if he is registered as a habitual offender under the Himachal Pradesh Habitual
Offenders Act, 1969 (8 of 1970);

if, save as hereinafter provided, he has directly or indirectly any share or interest
in any work done by an order of a panchayat, or in any contract or employment
with, or under, or by, or on behalf of, the panchayat;

if he has not paid the arrears of any tax imposed by a panchayat or had not paid
the arrears of any kind due from him to the Sabha, Samiti or Zila Parishad Fund;
or has retained any amount which forms part of the Sabha, Samiti or Zila Parishad
Fund;

if, he is a tenant or lessee holding a tenancy or lease under a panchayat is in
arrears of rent of lease or tenancy held under the panchayat;

if he has been convicted of an offence punishable under the Protection of Civil
Rights Act, 1955 (22 of 1955); unless a period of six years has elapsed since his
conviction;

if he is so disqualified by or under any other law made by the State Legislature;
or

if he has made any false declaration as required under this Act or the rules made
thereunder.



(2) A person shall be disqualified for being an office bearer of a panchayat,-—

(@)

(b)

(©)

(d)

(€)

(f)

(9)

(h)

(i)

()

if he is so disqualified by or under any law for the time being in force for the
purposes of the election to the State Legislature:

Provided that no person shall be disqualified on the ground that he is less than 25
years, if he has attained the age of 21 years;

if he has been convicted of any offence involving moral turpitude, unless a period
of six years has elapsed since his conviction;

if he has been found guilty of any corrupt practice under section 180 of this Act,
unless a period of six years has elapsed since the date on which the finding of the
authorised officer as to such practice has been given;

if he or any of his family member (s) has encroached upon any land belonging to,

or taken on lease or requisitioned by or on behalf of the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years
has elapsed since the date on which he or any of his family member, as the case
may be, is ejected therefrom or ceases to be the encroacher.

Explanation.— For the purpose of this clause the expression “family member”
shall mean grand-father, grand-mother, father, mother, spouse, son(s), unmarried
daughter (s);

if he has been convicted of an electoral offence under Chapter X-A of this Act or
under any law for the time being in force unless a period of six years has elapsed
since his conviction;

if he has been ordered to give security for good behavior under section 129 of the
Bhartiya Nagarik Suraksha Sanhita, 2023 (46 of 2023);

if he has been removed from public service or disqualified for appointment in
public service, except on medical grounds;

if he is in the employment or service under any panchayat or of any other local
authority or Co-operative Society or the State Government or Central Government
or any Public Sector Undertaking under the control of the Central or the State
Government.

Explanation.—For the purposes of this clause the expression “service” or
“employment” shall include persons appointed, engaged or employed on whole
time, part time, daily or contract basis but shall not include any person who is
engaged on casual or seasonal works;

if he is registered as a habitual offender under the Himachal Pradesh Habitual
Offenders Act, 1969 (8 of 1970);

if, save as hereinafter provided, he has directly or indirectly any share or interest
in any work done by an order of a panchayat, or in any contract or employment
with, or under, or by, or on behalf of, the panchayat;



(k) if he has not paid the arrears of any tax imposed by a panchayat or had not paid
the arrears of any kind due from him to the Sabha, Samiti or Zila Parishad Fund;
or has retained any amount which forms part of the Sabha, Samiti or Zila Parishad
Fund;

() if, he is a tenant or lessee holding a tenancy or lease under a panchayat is in
arrears of rent of lease or tenancy held under the panchayat;

(m) if he has been convicted of an offence punishable under the Protection of Civil
Rights Act, 1955 (22 of 1955); unless a period of six years has elapsed since his
conviction;

(n) if he is so disqualified by or under any other law made by the State Legislature;
or

(o) if he has made any false declaration as required under this Act or the rules made
thereunder.

(3) If an Ex-Office bearer is found gquilty for loss, misappropriation, waste, or
misapplication of any money or fund or other property of the panchayat to which he has been a
party, or which has been caused by him by misconduct or gross negligence of his duties unless a
period of six years has elapsed since his demitting the office, shall be disqualified for being chosen
as an office bearer of a panchayat.

(4) The question whether a person is or has become subject to any of the disqualifications
under sub-section (1) and (2) , shall after giving an opportunity to the person concerned of being
heard, be decided,—

(@ if such question arises during the process of an election, by an officer as may be
authorised in this behalf by the State Government, in consultation with the State
Election Commission; and

(b) if such question arises after the election process is over, by the Deputy Commissioner".

6. Amendment of section 145.—In section 145 of the principal Act, in sub-section
(1), in clause (a) after the words, sign and figures “Bhartiya Nayaya Sanhita, 2023 (45 of 2023) ”
the words, signs and figures “or under the Narcotic Drugs and Psychotropic Substances Act, 1985,
(61 of 1985) or under section 41 and 42 of the Indian Forest Act, 1927, (16 of 1927) ” shall be
inserted.

STATEMENT OF OBJECTS AND REASONS

The State of Himachal Pradesh is presently facing an unprecedented threat from the menace
of chitta/heroin, which has infiltrated communities, endangered youth, destabilised families and
challenged the social fabric of the State. This Bill primarily aims to safeguard the integrity of
grassroots democracy by preventing the entry of criminal elements into Panchayati Raj Institutions
(PRIs). Recognising the grave threat posed by synthetic drug trafficking, the Bill introduces a
landmark provision to disqualify any individual for being chosen as an office bearer of a panchayat
against whom charges have been framed for serious offences under the Narcotic Drugs and
Psychotropic Substances (NDPS) Act, 1985, specifically targeting those involved in chitta/heroin



trade. It also introduces stricter disqualification criteria for land encroachment, financial
irregularities, and conflict of interest. Furthermore, the frequent adjournments of Gram Sabha
meetings due to lack of quorum is affecting the functioning of the panchayats. Therefore, it is

proposed to reduce the quorum of Gram Sabha to ensure that vital developments are not stalled by
low attendance.

This Bill seeks to achieve the aforesaid objectives.

(ANIRUDH SINGH)

Minister-in-Charge.
SHIMLA:

THE , 2026.
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